| TEM NO 49 COURT NO. 13 SECTION Il T A

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C Nos. 17306-17308/2015
(Arising out of inmpugned final judgnment and order dated 11/11/2014
in | TA No. 114/2014, |TA No. 219/2014, I1TA No. 113/2014 passed by
the H gh Court O Judicature at All ahabad)

BROMWN & SHARPE | NC.
(PRESENTLY KNOAN AS HEXAGON METROLOGY I NC.) Petitioner(s)

VERSUS
COWM SSI ONER OF | NCOVE TAX & ANR Respondent ( s)
(Wth interimrelief and office report)
Date : 27/07/ 2015 These petitions were called on for hearing today.
CORAM :
HON BLE MR JUSTICE A K. SIKRI
HON BLE MR, JUSTI CE ROHI NTON FALI NARI MAN
For Petitioner(s)
M. A ay Vohra, Adv.
Ms. Kavita Jha, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng

ORDER
Del ay condoned.
| ssue notice.
(Ni dhi Ahuj a) (Suman Jai n)
COURT MASTER COURT MASTER
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Suman Wadhwa
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